334 Special [RATYA SABHA] Mentions

[Shri T. Rathinavel]
Sir, the Tamil Nadu Government needs huge funds for implementing these

schemes. In view of this situation, I request the Centre to bear, at least, 30 per cent of

the cost of these proposed projects.

Demand to formulate a plan for development of Khambhat

city in Gujarat as a port city
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Demand to take effective measures for strict compliance of

rules under the Contract Labour Act

SHRI HUSAIN DALWAI (Maharashtra): There are an estimated 18 lakhs 44
thousand contract workers working in various Central Government Departments and
public sector undertakings all over the country. HEstimates of such workers working in
similar organizations run by State Governments are not readily available. However,
both the Central and State Governments are resorting to the practice of appointment of
workers both male and female on contract basis on large scale. The Central
Government has received complaints regarding non-compliance of various provisions

of the law which includes wages and social security benefits.

The salary or wages, holidays, hours of work and other fringe benefits differ in
both regular as well as those appointed on contract basis for similar kind of works. Any

violation of rules framed under the Contract Labour Act 1s punishable.

However, in reality, the contract workers are being exploited today. They are not
treated properly. Instances have come to our notice and also in the press where the

workers engaged on contract basis are treated badly by their employers.



